<I TEM NO. 1 COURT NO. 9 SECTI ON 1|

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).2159/2004

(From the judgenent and final order dated 13/02/2004 in CRLRP No.

24/ 2002 of The H GH COURT OF KARNATAKA AT BANGALORE)

NADI SHWAR BANAND & ANR. Petitioner

(s)

VERSUS

STATE OF KARNATKA & ANR Respondent

(s)

(Wth appl n(s) for stay)

Date: 05/04/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE B.P. SI NG&H

HON BLE MR, JUSTI CE S.B. SI NHA

For Petitioner(s) M. Ranjit Kumar, Sr.Adv.



s 5 5 5

Al ok Krishna Agarwal ,

Shashank Kumar,

G L. Vi shwanat h, Adv.

Navi n Chawl a, Adv.

Adv.

Adv.

Ms. Manj ul a Gupt a, Adv.

For Respondent (s)

M. Shriniwas R Khal ap,

M . Anupam Lal

UPON heari ng counsel

M. Sanjay R Hegde, Adv.

Adv.

Das , Adv

the Court nmde the follow ng

ORDER

Counsel for t he parties submi t t hat t he mat t er in al |
I'ikelihood would be settled and a joint neno filed settling all
t he di sput es bet ween t he parties, for wi t hdr awnal of al |
proceedi ngs and for paynent of a sumof Rs.45 |acs to Respondent

-2

No. 2 in full and final settl enent of al | di sput es bet ween t he
parties.

Let this matt er be pl aced before this bench on 10th
May, 2005 on or before which date the joint meno is expected to



be filed, and t he anount pai d to t he Respondent No. 2 by demand

draft/banker’s cheque.

( SUKHBI R PAUL KAUR) (VI JAY DHAWAN)

COURT MASTER COURT MASTER



